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OPEN COURT 

CE\JTTlAL ADMINISTRATIVE TRIBUNAL, ALLAHABAD BEOCH 

ALLAHABAD 

Allahabad : Dated this 31 s t day of October, 2001. 

Original Appl ication no. '822 of 1 998. 

COR.AI·1 :-

Hon ' b l e ,.tr . Rafiquddin , J.M. 

P.N. Semar (SC ) 

s on of Sri R . C .L. Semar, 

R/o 38 , Pratappur , Agra Cantt . 

(Sri RC Pathak/Sri A Ra jendra,Advocates ) 

• • • • • Applicants 

Versus 

1 . Unio~ of India through the 

Secretary , Department of Tel ecommunication, 

San char Bha,van , Mew J)elhi . 

2 . The ryirector General (Telecom ) , 

Dir e ctora t e of Tel e com, Gov t . of India, 

Sancl1a r Bhai·1an , nei·1 l)elhi. 

3 . Chief General !1anager, 

Department of Tele com, 

U. P . Circle (West) , Dehradun. 

4. The Assistant General Manager(Administration), 

Office of General ~ 1anager, Telecom, Agra . 

s. The Chief Superintendent, Central Tel egraph 

Office , Agra. 

6 . The Incharge, Distrilli:t Tel egraph Office , 

Belanganj , .Agra . 

7o The General Manager , 

Department of Telecommunicat ion , 

District ?·1eerut. 

8 . The Chief Superintendent, 

Central Tel egraph Office , 

District-Ghaziabad. 

9 . The Incharge , District Telegraph Office, 

shahibabad , District-Ghaziabad. 

(Sri Ashok t.iohiley , Advocate) () . . . . ~'"" 
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0 R D E R (0 r a 1) ... - - - - - - - - -
By Hon ' b l e !1r. Rafiquddin, J . M . 

The a pplicant Sri P . N. Semar, who is hold ing the 

pos t of Te l egraphi st in the Departme nt of Tele communication, 

Agra , has f iled this OA for issuing suitable dire ction I 

t o the respondents to r epatriate t he applicant to his parent 

Divis i o n Agra fro:n .1eerut Division as pe r policy dated 

25-10-1 994 and to quash the order dated 31-7-1998 

(.A1llnexure~l)o 

2 . The admitted fact s of the case a r e t hat the applicant 

was posted at Cent r a l Tel egraph Office , Al igarh in 1986 . 

Since in the year 11 1989, t he staff became sur p l us and 

all sur p lus s taf f trans ferred t o other Te l egraph Deptt. 

of U . P . and the applicant \·1as sent to i1eerut Divi sion 

in 1989 in ter ms of par a 37 o f P&T Manual because the re 

was no vacancy at the relevant time a t Telegraoh Office, 

Agr a . The applicant sub~itted a representation in terms 

of para 38 of the Pf T ·tanual /1 Vol IV which provides for 

transfer/repatriation o-:f emp loyee from on e J ivision t o 

other in which the applica nt so ught h i s trans fe r / 

repatr iation fro~ Ghaziaba d to Agra Te l eg ra1iliic Traffic 

Division . 

3 . I have heard co unsel for the narties and perused 

the t e cor ds . 

It has been stated by the L c2rnec1 Couns el f or the 

a p9licant that the relief s ee'ting q.iashi ng of t he or der 

da t ed 31 - 7- 19 93 (.~nnex.ire-1) has beco!lle infructuous since 

the term o f t he a pp llicant has been extended . 

5 . It has been pointed o ut by the Le arned Counsel fo r 

the respondents on the basis of p l eadings that due to no 

v acancy in Secondary S\·1itching Area , Agra i . e . Traffic J\r m, 

the applicant colJ. l d not be accoi\:nodated in Agra Area . It i s , 

ho\'1ever . stat ed t hat as and when vacancy occur s the case 
\ 

of the appl icant wil l be consider ed for his repatriation. 
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It is also an admitted case that taking l enient vi ew t he 

Dy . General f4anager vide its order dated 1 7- 8 -1 998 a llo\'1ed 

the app licant to continue for six months at Agra . 

6 . Lear.necl counsel for the applicant has drat·m my 

attention to en dorsements made by the Dy . Se ction Divisional 

Engineer(Admini s tration ) Central Telegraph Of f ice , Agra 

dated 10- 3-1 998 on the r epresentation of the app l icant 

dated 9- 3-1998 t o the effect that the aop licant c an be 

accommo d ated in t hat unit under para 3a of P&T >Ianual and 

also DO letter s ent by Sri SC Ver ma , A. G. !1 . (Admin ), Tel com 

District Agra to Sri Deepak Singha, Tele com District 

!·tanag e r, Mathura in which it is stated t h at du e to mass 

reti rement and ban on r e cruitment in CTO Agra , the shor tage 

of Te l e goaphist 11as be come acute and the work of Te l egr aph 

Wing i s bad l y effected . 

7 . Considering the facts a n d circQ~stances of the 

case , the OA i s disposed of with the direction to the 

respondents to cons i der the case of the applicant for his 

permanent repatriatio n f rom Ghaziabad to Agra ~~ 
cons ider ing the present v acancy position in the Agra 

Division . No costs. 
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